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the judgment?Yes. 

 2o be referred tothe reporte:s or not? 

 ;hthr Their Lcr3rthirs ls 	to se  a 
Judgrne Lit? Ye:. 
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OVO ha tt i411 e R .J.Najk Ia med Couoaol op eriog 

icr the etitionor and r. swioj (umar risra learned Oenicr 

Otonding Counsel(Central) in this case in which the Petiticna: 

has been put off from duty vide Annexure2 as there was certain 

Rllec otions acainst hin for misconducting himself to the tent 

of misaparopriation of some Government money. 

-tfter hearing the learned counsel for both sids, 

we do not like to interfer in this matter and orler caacallatio 

of the order passed by the competent authority outtinQ off the 

ietitioner from duty and at the same time we expect that the 

disciplinìary proceeding if any instituted against the etitioner 

and if not instituted and is to be instituted should be 	nal4.- y 

disposed of aithin six ionths from the date of receipt of a copy 

of the judgment provided that the petitioner co-operates. 

Thus, the application is accordiagly is:oed of 

leaving the parties to bear their own costs. 
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